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CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL 

CHANDIGARH 

~~~~~ 
REGIONAL BENCH – COURT NO. 1 

 

Excise Appeal No.50955 Of 2014   
 
[Arising out of OIO No.54/CE/COMMR/DM/RTK/2013-14 dated 30.10.2013 passed by 

the Commissioner of Central Excise, Rohtak, Haryana] 

 

Qureshi Industries                                                     :  Appellant  
Village Kakrauwa, Bareilly 

Road, Rampur, U.P-244901 

 
VERSUS 

The Commissioner of Central Excise, 
Rohtak                                                                        :  Respondent  
SCO No.6 to 8 & 10, Sector-1, Huda Market, 

Rohtak, Haryana-124001 

 
APPEARANCE:  

None for the Appellant 
Shri Raman Mittal, Authorised Representative for the Respondent  
   

CORAM: HON’BLE Mr. S. S. GARG, MEMBER (JUDICIAL) 
                  HON’BLE Mr. P. ANJANI KUMAR, MEMBER (TECHNICAL) 

 
FINAL ORDER No.60219/2024 

     
   DATE OF HEARING: 06.05.2024 

DATE OF DECISION: 06.05.2024 

 

AS PER BENCH 

 
 Learned Authorized Representative for the Department 

submits that the appellants have opted for Sabka Vishwa (Legacy Dispute 

Resolution) Scheme, 2019 and obtained discharge certificate i.e. Form-4 

on payment of full and final settlement of dues.  

2. In view of the submissions made by the Learned Authorized 

Representative for the Department, the appeal is dismissed as deemed to 

be withdrawn. 

(Dictated & pronounced in the open Court) 

                                                          (S. S. GARG)                         
                                                                                            MEMBER (JUDICIAL) 

 
 

                                                               (P. ANJANI KUMAR) 
                   MEMBER (TECHNICAL) 
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